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CASE LAWS

A R B I T R AT I O N

B A N K I N G  

Delhi Metro Rail Corporation Ltd. Vs. HCC SAMSUNG JV, Dated: 17.08.2026,
(MANU/DE/5897/2026; 2026:DHC:6743) 

The Delhi High Court has imposed Rs. 5 lakh costs on DMRC for misusing Section 33 of the
Arbitration and Conciliation Act, 1996, observing that its application sought re-adjudication of the
entire dispute rather than correction of clerical, typographical or computational errors. 

Delhi High Court levies Rs.5 Lakh costs on Delhi metro rail corporation limited over
sham plea 

Lakshmi Mohan (Dead) Through LRs. & Anr. Vs. M/s. Airtech Projects Engineers Pvt. Ltd. & Anr.,
Dated: 21.08.2026, (MANU/SC/0934/2026; 2026 INSC 909) 

The Supreme Court has ruled that an auction sale conducted under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest (SARFAESI) Act, 2002 cannot
be invalidated solely because of a shortfall in the earnest money deposit (EMD). The Court held
that where the auction purchaser deposits 25% of the sale consideration on the same day of the
auction, as required under the statutory mandate, a minor deficiency in the EMD does not warrant
setting aside the sale. 

Supreme Court: SARFAESI auction sale cannot be set aside over EMD shortfall 
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C I V I L  

C O M M E R C I A L

C R I M I N A L  

Bhumika Trust Vs. Union of India and others, Dated: 21.08.2026, (MANU/SC/0930/2026; 2026 INSC
904) 

The Supreme Court has declined to review its May 2025 ruling requiring prior legal practice for
judicial service but reduced the requirement from three years to one. Selected candidates must also
undergo one year of judicial academy training and a one-year clerkship under judges. 

Supreme Court: Reduces Judicial Service practice norm to 1 Year; mandates training &
clerkship  

M/S. Utkarsh Enterprises & Ors. Vs. Union of India, Dated: 18.08.2026, (MANU/SC/0902/2026; 2026
INSC 881) 

The Supreme Court has observed that "Tender schedules operate within compressed and purpose–
bound timelines. Four months may appear modest when viewed merely as a measure of calendar time.
In the life of a tender, however, it may mark the distance between invitation and evaluation, between
evaluation and selection, and between an open field and the crystallization of competing interests. Delay
in such matters is therefore not assessed by counting days alone. It must be assessed by reference to
what has occurred during those days, whose interests have arisen, and what public consequences
would follow from unsettling the process at that stage.” 

Supreme Court: Courts should not interfere late in tender processes; challenges must
be prompt 

Ramkrishna Chauhan Vs. State of U.P. & Anr., Dated: 20.08.2026, (MANU/SC/0920/2026; 2026 INSC
895) 

The Supreme Court has quashed proceedings against a school manager under the SC/ST (Prevention
of Atrocities) Act, 1989, holding that alleged caste-based abuses made inside a closed room,
inaccessible to the public, did not meet the requirement of being uttered “within public view.” 

Supreme Court: Caste abuse in private space without public presence is not SC/ST Act
offence 

Shree Balaji Enterprises Vs. Reserve Bank of India & Ors., Dated:20.08.2026, (MANU/RH/1064/2026;
2026:RJ-JP:33344)
 
The Rajasthan High Court has observed that bank accounts cannot be indefinitely frozen in
cybercrime cases without establishing a prima facie link with the alleged offence. Where the
disputed amount is identifiable, banks should ordinarily place a lien/hold on that amount instead of
freezing the entire account. The Court also directed periodic review and prompt defreezing where the
account holder is found unconnected with the offence. 

Rajasthan High Court: Bars indefinite blanket freezing of bank accounts in cybercrime
cases 
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Supreme Court: Police can register FIR despite magistrate rejecting S.156(3) CrPC
application 

Pramod Kumar Shukla Vs. State Of Uttar Pradesh And Others, Dated: 19.08.2026,
(MANU/SC/0917/2026; 2026 INSC 887) 

The Supreme Court has observed that “an order passed under Section 156(3) of the Cr.PC is confined
to directing, or declining to direct, the exercise of the statutory power of investigation under Chapter XII
of the Code. Such an order neither entails an adjudication on the merits of the allegations nor determines
any right or liability of the proposed accused. Applying the same principle, the rejection of an application
under Section 156(3) of the Cr.PC, being an order rendered at the threshold without any adjudication on
the merits after trial, cannot be accorded such finality as would attract the doctrine of res judicata so as to
bar the subsequent registration of an FIR or the continuation of criminal proceedings founded upon the
same or substantially similar allegations.” 

Supreme Court: Bribe recovery alone cannot prove guilt without proof of demand under
PC Act, 1988

Rafikmiya Ahmedmiya Malek Vs. State of Gujarat, Dated:19.08.2026, (MANU/SC/0917/2026; 2026
INSC 890) 

The Supreme Court has acquitted a former Talati-cum-Mantri and Gram Panchayat Peon in a
corruption case under PC Act, 1988 holding that the prosecution failed to prove the initial bribe
demand beyond reasonable doubt. Mere recovery of currency from a co-accused was insufficient for
conviction. 

Supreme Court rejects plea to abolish hanging, says centre can explore alternative
methods 

Rishi Malhotra & Anr. Vs. Union of India, Dated: 18.08.2026, (MANU/SC/0903/2026; 2026 INSC 873) 

The Supreme Court has dismissed a plea challenging hanging as a method of execution, while
allowing future constitutional review if medical or scientific evidence warrants it. The Union
Government may also explore alternatives through an expert body to minimise pain and preserve
dignity. 

Supreme Court: Sentences with life imprisonment must run concurrently, not
consecutively 

Gopi @ Sahaya Puruna Vs. The State, Dated: 18.08.2026, (MANU/SC/0907/2026; 2026 INSC 880) 

The Supreme Court, while modifying a Madras High Court order, reiterated that "...in cases where the
convict is awarded multiple sentences for multiple offences and one of the sentences awarded is
life imprisonment, the sentences must only run concurrently and not consecutively." 

Shiv Pratap Singh Alias Chinu Vs. State of U.P & Ors., Dated: 20.08.2026, (MANU/SC/0924/2026; 2026
INSC 894) 

The Supreme Court has declared the Uttar Pradesh Gangsters Act, 1986 “stillborn”, holding that it
creates no distinct offence and cannot justify prosecution merely by labelling someone a “gangster”.
The Court warned it could perpetuate violence against citizens. 

Supreme Court: UP Gangsters Act creates no offence, perpetuates violence against
citizens 
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Delhi High Court: Exam integrity is a shared duty of candidates and authorities 

Dr. Sanchari Ghosh Vs. National Board of Examination in Medical Sciences & Anr., Dated:
19.08.2026, (MANU/DE/6002/2026; 2026:DHC:6950) 

The Delhi High Court stressed that exam integrity is shared responsibility of candidates and
authorities. It upheld cancellation of a doctor’s Fellowship of National Board Cardiac
Electrophysiology candidature for misrepresenting her Doctorate of National Board Cardiology
qualification & imposed Rs.1,000 costs. 

EDUCATION

Supreme Court:  Speedy trial is victim’s right; Gangsters Act case cannot stall other trials 

Keshvendra Singh Vs. Shankar Singh and Anr., Dated: 17.08.2026, (MANU/SC/0894/2026; 2026
INSC 866) 

The Supreme Court has observed that the right to a speedy trial is not only that of the accused but
also a valuable right of the victim. It set aside the Allahabad High Court's order staying a murder trial
merely because proceedings under the UP Gangsters Act were pending. 

Delhi High Court: UAPA default bail triggered after 180 Days, not 90 under BNSS 

Jasir Bilal Wani @ Danish Vs. National Investigation Agency, Dated: 18.08.2026,
(MANU/DE/5936/2026; 2026:DHC:6814-DB) 

The Delhi High Court has observed that the default bail period under the UAPA remains 180 days,
not 90 days, even after the BNSS came into force. Default bail is granted when the investigating
agency fails to file a chargesheet within the prescribed period. 

Delhi High Court: False marriage promise invalidates consent only if it taints consent 

Vimal Vs. State NCT Of Delhi, Dated: 18.08.2026, (MANU/DE/5933/2026; 2026:DHC:6823) 

The Delhi High Court observed that a false promise of marriage makes consensual sex an offence
only when it induced the sexual relationship. The Court clarified that merely consensual sexual
relations between adults do not constitute the offence unless the consent was “tainted” by such an
assurance. 

Delhi High Court: POCSO allows child witness cross-examination but bars aggressive
questioning 

Shankar Singh Vs. State of NCT of Delhi, Dated: 17.08.2026, (MANU/DE/5890/2026; 2026:DHC:6705)
 
The Delhi High Court has clarified that POCSO does not prohibit cross-examination of child
witnesses, but requires safeguards against aggressive questioning and character assassination,
ensuring the child’s dignity is protected throughout the trial. 
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Supreme Court issues directions to curb unaccounted cash in elections to protect
democracy 

The State of Karnataka & Anr. Vs. Prathik Parasrampuria, Dated: 17.08.2026, (MANU/SC/0895/2026;
2026 INSC 868) 

The Supreme Court has issued directions to curb the use of black money in elections, holding that
unaccounted cash used to influence voters undermines free and fair elections and strikes at the very
foundation of democracy. 

Supreme Court: Wife’s income does not reduce father’s duty to maintain children 

Sujata Kumari & Ors v Rahul Kumar & Anr, Dated: 20.08.2026, (MANU/SC/0921/2026; 2026 INSC 896)
 
The Supreme Court has set aside an Allahabad High Court order reducing interim maintenance,
holding that child-support obligations cannot be divided arithmetically. A wife’s income alone
does not justify reducing the husband’s liability to maintain the children. 

Bombay High Court upholds IBBI’s 0.25% regulatory fee on Insolvency Resolution Plans
under IBC 

Hazel Mercantile Limited & others Vs. Insolvency and Bankruptcy Board of India & ors., Dated:
19.08.2026, (MANU/MH/5634/2026) 

The Bombay High Court has upheld IBBI’s power to levy a 0.25% regulatory fee on approved
resolution plans as CIRP costs, affirming the validity of Regulation 31A of the IBBI Insolvency
Resolution Process Regulations, 2016. 

Kerala High Court: Christian women may file divorce pleas where they reside 

PRINCY N.V. Vs. UOI &Ors., Dated: 19.08.2026, (MANU/KE/2524/2026; 2026:KER:64014) 

The Kerala High Court ruled that Christian women can institute divorce proceedings before courts
having jurisdiction over their place of residence under Section 3 of the Divorce Act, 1869, allowing
them to seek divorce without being restricted to other territorial jurisdictions. 
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Supreme Court: Insurer Not Liable Beyond Sum Assured Without Advance Premium
Payment

The New India Assurance Company Limited & Ors. Vs. M/S Louis Dreyfus Commodities India Pvt.
Ltd., Dated: 18.08.2026, (MANU/SC/0905/2026; 2026 INSC 876) 

The Supreme Court has observed that an insurer is not liable for losses occurring after the
insured’s turnover exceeded the sum insured under a Marine Cargo Annual Turnover Policy, where
the enhanced premium was not paid in advance, as barred by Section 64VB of the Insurance Act,
1938. 

Supreme Court revisits the definition of “Industry”: 9-Judge bench reformulates the
1978 Triple Test

State of U.P. Vs Jai Bir Singh, Dated: 20.08.2026, (MANU/SC/0931/2026; 2026 INSC 897) 

By a 5:4 majority, the Supreme Court reformulated the Bangalore Water Supply “triple test” for
defining “industry” under the ID Act, 1947, clarifying that the new test will apply prospectively and
will not affect concluded or pending cases. 

Supreme Court: Police cannot probe offences under Pre-Conception & Pre-Natal
Diagnostic Techniques Act 

State Of Uttar Pradesh Vs. Brij Pal Singh & Anr., Dated: 20.08.2026, (MANU/SC/0922/2026; 2026 INSC
901) 

The Supreme Court has observed that police cannot independently register FIRs or investigate
offences under the Pre-Conception and Pre-Natal Diagnostic Techniques Act, 1994. The
Appropriate Authority must handle complaints, with police only assisting when required. 

Supreme Court: Criminal acquittal alone cannot prove absence of negligence in
accident claims 

Reena Vs. The Managing Director, Karnataka State Road Transport Corporation and Others.,
Dated: 19.08.2026, (MANU/SC/0910/2026; 2026 INSC 889) 

The Supreme Court has observed that acquittal in a criminal case does not determine the outcome
of MACT proceedings, as criminal trials and motor accident compensation claims operate
independently and are governed by different standards of proof. 

I N S U R A N C E  

L A B O U R  A N D  I N D U S T R I A L

L AW  O F  M E D I C I N E

M OTO R  V E H I C L E
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Supreme Court issues directions to prevent fake sureties in bail cases involving
foreigners 

Union Of India Vs. Chidiebere Kingsley Nawchara & Ors., Dated: 17.08.2026, (MANU/SC/0896/2026;
2026 INSC 870) 

The Supreme Court has issued directions on granting bail to foreign nationals accused of offences
involving commercial quantities of narcotic drugs under the NDPS Act, 1985. The directions came
while cancelling the bail of Nigerian national Chidiebere Kingsley Nawchara, accused of possessing
about 5 kg of heroin. 

Delhi High Court Writ petition maintainable against ED ECIR, search or seizure under
PMLA 

Kanchana Rai Vs. Directorate of Enforcement New Delhi & Ors., Dated: 19.08.2026,
(MANU/DE/6051/2026; 2026:DHC:6791) 

The Delhi High Court has observed that an ECIR and consequential ED actions, including search and
seizure under Section 17(1) PMLA, can be challenged under Article 226, observing that an ECIR is an
internal administrative document amenable to judicial review. 

Bombay High Court Public Authorities Need Not Obtain Third-Party Information for RTI
Applicants 

Securities and Exchange Board of India Vs. Yogesh Babulal Mehta & Ors., Dated: 18.08.2026,
(MANU/MH/5591/2026) 

The Bombay High Court has observed that public authorities are not legally required under the RTI
Act, 2005 to obtain information from private bodies for applicants. The Court quashed CIC orders
directing SEBI to collect information from the BSE for RTI applicants. 

Supreme Court Government cannot revisit PSC eligibility decision when service rules
make it final 

Shailendra Kumar Patel Vs. State of Chhattisgarh & Ors., Dated: 20.08.2026, (MANU/SC/0923/2026;
2026 INSC 902) 

The Supreme Court has observed that where service rules give finality to the Public Service
Commission’s eligibility decision, the government cannot reassess a candidate once the
Commission has declared them eligible and recommended appointment. 

N A R C OT I C S  

P R O P E R T Y

R I G H T  TO  I N F O R M AT I O N

S E R V I C E  
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Supreme Court: RPF Employee Who Conceals Criminal Case Can be Discharged at Any
Stage 

Bappa Barai Vs. Union of India & Ors., Dated: 18.08.2026, (MANU/SC/0901/2026; 2026 INSC 882) 

The Supreme Court upheld the discharge of RPF and RPSF constables for concealing pending
criminal cases during recruitment, reiterating that deliberate suppression of criminal antecedents
reflects an employee’s character and can justify termination. 

Supreme Court: Illegal appointments cannot be regularised due to long service 

Hemant Kumar & Ors. Vs. State of Haryana, Dated: 18.08.2026, (MANU/SC/0900/2026; 2026 INSC
878) 

The Supreme Court has observed that illegal appointments cannot gain legality through prolonged
service, ruling that illegality cannot be cured by lapse of time. The judgment arose from appeals
concerning the deputation and absorption of four Haryana Development and Panchayat Department
officers into the PW(B&R) Department. 

Bombay High Court Referral fees earned by auto dealers for bank, insurance promotion
taxable as Service Tax 

M/S TVS Motor Company Limited Vs. Commissioner of Central Excise, Chennai-III, Dated:
19.08.2026, (MANU/SC/0911/2026; 2026 INSC 892) 

The Supreme Court has observed that referral charges earned by automobile dealers from banks and
insurers for facilitating vehicle loans and insurance policies are taxable as “Business Auxiliary
Service” under the Finance Act, 1994. 

S E R V I C E  TA X



NEWS IN BRIEF

The Supreme Court has raised concerns over excessive delays and escalating
costs in arbitration, observing that prolonged proceedings undermine its purpose,
after 198 hearings were conducted in the HCL Infosystems dispute since 2020
without concluding the arbitration. 

17.08.2026 

The Central Government has issued guidelines for empanelment of advocates as
panel counsel to represent the Union of India before the Supreme Court, High
Courts, district and subordinate courts, tribunals and other forums.  

The Delhi High Court has restrained FIITJEE’s directors from travelling abroad
without prior permission and directed passport deposits, while ordering attachment
of ₹66.31 lakh from a sister concern’s bank account towards alleged unpaid rent
dues. 

20.08.2026 

The Bombay High Court has criticized the Maharashtra Government’s “appalling
apathy” over the safety of 228 school children who walk nearly 30 kilometers daily
through wildlife-prone areas of the Sahyadri Tiger Reserve to attend school. 

19.08.2026 

The Supreme Court has observed that a plaint can be rejected at the threshold
where the pleadings themselves clearly establish that the suit is barred by
limitation. The Court clarified that courts need not proceed with the trial when the
bar of limitation is apparent on the face of the plaint. 

17.08.2026 

The Central Consumer Protection Authority has imposed a Rs. 5 lakh penalty on
Flipkart for facilitating the sale of toys that failed to comply with mandatory BIS
standards. 

19.08.2026 

The Kerala High Court has initiated contempt proceedings against a lawyer for
unauthorisedly sharing recorded court proceedings on YouTube and prohibiting
his virtual appearance until further orders. 

20.08.2026 

A R B I T R AT I O N  

C I V I L  

C O N S U M E R

C O N T E M P T  O F  C O U R T
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News  in Brief

The Madras High Court has ordered comprehensive guidelines for government
doctors serving as expert witnesses in POCSO cases, directing health authorities to
clarify their duties and responsibilities following contradictory medical testimony
before the Court. 

The Allahabad High Court held that Section 34 IPC applies only when a co-
accused’s participation has a functional link with the offence. Mere participation in
the same incident does not make every accused liable for each offence committed
during it. 

The Allahabad High Court has acquitted a man convicted of culpable homicide in
connection with the burning death of his wife, holding that the dying declaration
could not be safely relied upon as it was recorded in the presence of the deceased’s
relatives and family members. 

19.08.2026 

The Supreme Court has observed that filing an FIR or issuing a maintenance
notice, even if later found false, does not by itself amount to instigation to suicide.
The Court quashed the FIR against the deceased man’s in-laws, finding no
ingredients of abetment to suicide. 

The Karnataka High Court has observed that persistent stalking, threats to
circulate photos and sabotaging a woman’s marriage prospects prima facie
amounted to abetment to suicide, and refused to quash proceedings, leaving the
allegations to be examined at trial. 

The Nashik Sessions Court has granted bail to All India Majlis-e-Ittehadul
Muslimeen (AIMIM) corporator Mateen Majeed Shaikh in the TCS sexual
harassment case, observing that investigators had not arrested him during the
inquiry and his alleged offence involved sheltering co-accused Nida Khan. 

18.08.2026 

The Calcutta High Court directed authorities to urgently consider a NEET-UG 2026
aspirant’s request for an EWS certificate, holding that his mother’s deletion from the
voter list due to a name discrepancy cannot be considered while determining his
eligibility. 

17.08.2026 

The Supreme Court has directed District Collectors nationwide to identify all Bulk
Waste Generators within six weeks, warning that continued non-compliance with
the Solid Waste Management Rules, 2026 may lead to coercive action, including
temporary disconnection of water or electricity. 

18.08.2026  

C R I M I N A L
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News  in Brief

The Madhya Pradesh High Court has observed that a package or comprehensive
insurance policy does not automatically provide unlimited passenger liability
coverage unless the policy terms expressly provide such coverage. 

19.08.2026 

The Karnataka High Court has held under Section 154 of the Indian Evidence Act,
1872 that an inconvenient or stray answer does not justify cross-examining one’s
own witness, dismissing the State’s plea in the Renukaswamy murder case. 

18.08.2026 

The Supreme Court has ordered Meta to reinstate the Aam Aadmi Party’s Gujarat
social media accounts, granting temporary relief while requiring deletion of
objectionable material from the pages, which together had more than 10.39 lakh
followers. 

17.08.2026 

The Madras High Court has held that temples cannot permit caste-based
discrimination, observing that religious customs cannot justify unequal treatment of
devotees, as all individuals are equal before God. 

17.08.2026 

The Jharkhand High Court has stayed the State government's orders cancelling
various JPSC recruitments, including the Civil Services and Food Safety Officer
examinations, which were challenged by successful candidates following protests
over alleged irregularities. 

20.08.2026 

The Punjab and Haryana High Court quashed Haryana Public Service
Commission’s introduction of minimum interview marks for Assistant Professor
posts, holding that eligibility criteria cannot be altered after the selection process
begins, especially after shortlisted candidates are published. 

19.08.2026 

The Rajasthan High Court has enhanced compensation for a Hindi teacher’s illegal
termination from ₹1 lakh to ₹20 lakh, holding the Tribunal’s award “shockingly
disproportionate” after nearly 20 years of service at the school. 

The Madhya Pradesh High Court has held that a regular departmental enquiry is
mandatory when a government employee disputes factual allegations, and an
opportunity of hearing must be given even where only a minor penalty is proposed. 

17.08.2026 



NOTIFICATION UPDATES

CENTRAL

The Reserve Bank of India has issued a notification regarding the implementation of Section 51A of
the UAPA, 1967, updating the UNSC's ISIL (Da'esh) and Al-Qaida Sanctions List with amendments
to 21 entries. Regulated entities are advised to ensure compliance with international agreements
and the UAPA Order, and to refer any delisting requests to the Ministry of Home Affairs. 

Notification No.: DOR.AML.REC.204/14.06.001/2026-2027 RBI/2026-2027/236, Dated:
19.08.2026, MANU/RMIC/0410/2026  

The Securities and Exchange Board of India (SEBI) has revised the application process for mutual
fund registration by consolidating existing forms into a single application form. This change follows
updates to SEBI regulations and aims to streamline the registration process while maintaining existing
conditions from the Master Circular. 

Circular No.: HO/24/11/36(24)2026-IMD-RAC4/I/18849/2026, Dated: 17.08.2026,
MANU/SMIS/0066/2026 

SEBI's studies reveal a decline in retail participation and profitability in the equity derivatives
segment, with most individual traders incurring losses, particularly in options trading. The
analysis highlights that trading intensity and lack of equity holdings correlate with higher loss
rates, and experienced traders do not necessarily achieve better outcomes. 

Press Release No.: 50/2026, Dated: 20.08.2026, MANU/SPRL/0046/2026 

SEBI now allows Foreign Portfolio Investors (FPIs) to use digitally signed Power of Attorney (PoA)
to streamline onboarding, eliminating the need for notarisation and apostillisation. This initiative is
part of SEBI's efforts to enhance digital processes and create a more efficient and investor-friendly
environment. 

Press Release No.: 50/2026, Dated: 20.08.2026, MANU/SPRL/0046/2026 

The Securities and Exchange Board of India (SEBI) has enabled KYC Registration Agencies
(KRAs) to share information with entities regulated by the International Financial Services Centres
Authority (IFSCA). This move aims to facilitate interoperability and information sharing between SEBI-
registered KRAs and IFSCA-regulated entities, ensuring compliance with SEBI's KYC norms and data
security guidelines. 

Circular No.: HO/38/15/(7)2026-MIRSD-POD/I/19255/2026, Dated: 20.08.2026,
MANU/SMIS/0068/2026 

R E S E R V E  B A N K  O F  I N D I A  

S E C U R I T I E S  A N D  E X C H A N G E  B OA R D  O F  I N D I A
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Notification Updates

The document outlines measures under Section 143AA of the Customs Act, 1962, to facilitate
international cargo transshipment through Indian ports due to the closure of the Strait of
Hormuz. It permits temporary unloading, storage, and transshipment of cargo diverted to Indian
ports due to maritime security concerns, ensuring compliance with customs regulations. The
circular remains effective until 31.10.2026, with procedures for safe custody and handling of
transshipment cargo detailed. 

Circular No.: 36/2026-Customs, Dated: 20.08.2026, MANU/CUCR/0037/2026 

The amendments to Paras 2.52 and 2.53 of the Foreign Trade Policy 2023 align the provisions for
the denomination of export contracts and eligibility for benefits with the Foreign Exchange
Management Regulations 2023. These changes address how export proceeds can be realized in
Indian Rupees and the conditions under which they qualify for export benefits. 

Notification No.: 30/2026-2027, Dated: 20.08.2026, MANU/DGFT/0152/2026 

The document outlines the procedures for applying and distributing a Tariff Rate Quota (TRQ) for
importing 10 lakh MT of raw sugar and converting from the Advance Authorisation (AA) Scheme to
the TRQ Scheme. It details eligibility criteria, application processes, and compliance
requirements for importers and refiners, emphasizing the need to process and sell refined sugar
domestically by a specified deadline 

Public Notice No.: 31/2026-2027, Dated: 20.08.2026, MANU/DGFT/0151/2026 

The document outlines the rules for adjudicating penalties under the Agricultural and Processed
Food Products Export Development Authority Act, 1985. It details the procedures for holding
inquiries, issuing notices, and handling appeals related to contraventions of the Act. The rules
specify the roles of adjudicating officers and appellate authorities, as well as the process for
imposing penalties and handling appeals. 

Notification No.: GSR741(E), Dated: 19.08.2026, MANU/COMM/0204/2026 

The import policy for Clear Float Glass (4 mm-12 mm) under specific HS codes has been changed
from "Free" to "Restricted," unless the CIF value is ₹ 34,000 or above per MT. This restriction does
not apply to Advance Authorisation holders, EOUs, and SEZ units, provided the imports are not sold
in the Domestic Tariff Area. The Minimum Import Price condition will be applicable for one year. 

Notification No.: 29/2026-2027, Dated: 18.08.2026, MANU/DGFT/0149/2026 

M I N I S T R Y  O F  F I N A N C E  

M I N I S T R Y  O F  C O M M E R C E  A N D  I N D U S T R Y  
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COMPETITION COMMISSION OF INDIA 

MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION 

MINISTRY OF HOME AFFAIRS 

The Competition Commission of India (Commitment) Amendment Regulations, 2026 extend key
timelines for commitment applications and proceedings, while introducing a refiling mechanism
for defective applications and clarifying exclusion of time taken by parties to provide required
information or responses. These changes may affect businesses seeking commitments before the
CCI, particularly in competition-sensitive sectors, by requiring closer monitoring of procedural
deadlines and application completeness. Businesses should review ongoing and planned
commitment proceedings and align filings, responses and internal timelines with the amended
requirements. 

Notification No.: CCI/Reg-C.R. (Amdt.)/2026, Dated: 18.08.2026, MANU/NMIC/0219/2026 

The Central Information Commission launched an upgraded portal, AppCoMS 2.0, to enhance the
digital processing of Second Appeals and Complaints under the Right to Information Act, 2005.
The new system offers improved security, user accounts, and functionalities like digital
signatures, aiming to streamline workflows and provide a user-friendly experience. 

Press Information Bureau, Dated: 17.08.2026, MANU/PIBU/1043/2026 

The Sugar (Stockholding Limit of Bulk Consumers) Order, 2026, restricts bulk consumers from
stockpiling more than ten metric tons of sugar for over fifteen days, effective from 01.09.2026 to
30.11.2026. This order excludes government and local body institutions and requires verification of
sugar sales and consumption through GST returns. 

Order No.: SO4587(E), Dated: 19.08.2026, MANU/CAFF/0230/2026 

The Citizenship (Third Amendment) Rules, 2026 amend the Citizenship Rules, 2009 by
introducing procedures for applications under section 6B for applicants ordinarily residing in
specified States and Union territories. Such applications shall be submitted electronically to the
jurisdictional Collector, who will verify documents, conduct necessary inquiry, administer the
Oath of Allegiance, and decide on eligibility. The amendments also make consequential changes to
references to the Collector in various rules and forms. 

Notification No.: GSR742(E), Dated: 19.08.2026, MANU/HOME/0123/2026 

The Mines and Minerals (Development and Regulation) Amendment Act, 2026, aims to maintain
state revenue from mining while fostering transparency and competitiveness through measures
like e-auctions and the National Critical Mineral Mission. It seeks to reduce import dependency,
stabilize the tax structure, and encourage investment, benefiting both the economy and local
communities without altering state control over minor minerals. 

Press Information Bureau, Dated: 19.08.2026, MANU/PIBU/1051/2026 

PIB BACKGROUNDER 
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The amendment to the Rajasthan Minor Mineral Concession Rules, 2017 creates a formal
mechanism for major mineral lessees to include newly discovered minor minerals in their mining
leases, while restricting extraction or disposal until approval. The process involves reporting within
30 days and payment of dead rent, premium, royalty, and statutory fund contributions.
Businesses should promptly report discoveries, apply online for inclusion and factor the
prescribed financial liabilities into mining operations. 

Notification No.: G.S.R.55, Dated: 19.08.2026, MANU/SNRJ/0139/2026 

The draft amendment to the Central Motor Vehicles Rules, 1989 proposes revised vehicle lighting,
visibility and retro-reflective marking requirements, with major compliance changes taking effect from
01.04.2028. Manufacturers of buses, agricultural tractors, power tillers, trailers, construction
equipment and other affected vehicles may need design, component and homologation updates to
meet revised AIS standards. Businesses should review affected vehicle models, suppliers and
technical specifications and plan compliance changes before the proposed 2028 requirements
take effect. 

Notification No.: GSR736(E), Dated: 17.08.2026, MANU/RDTH/0075/2026 

The amendment strengthens post-incident accountability requirements for entities covered by the
Petroleum and Natural Gas Regulatory Board (ERDMP) Regulations, particularly after major incidents.
Entities must investigate lapses, assign responsibility, implement corrective measures, take
disciplinary action, and ensure compensation where applicable, within specified timelines. Senior
management and Boards will also have enhanced oversight through Action Taken Reports and
meeting outcomes. Affected entities should update ERDMP procedures, responsibility matrices
and incident-response controls to meet the new post-incident timelines. 

Notification No.: PNGRB/Tech/1-T4SCGD/(4)/2023, Dated: 17.08.2026,
MANU/NMIC/0217/2026 

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS  
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Court allows Grant Thornton shareholders to vote in a single class despite different consideration 

The Supreme Court of New South Wales has permitted Grant Thornton Australia Limited to convene a
single meeting of its shareholders to consider the proposed acquisition by Turbo Fast Track Buyer Pty
Ltd, even though shareholders are entitled to receive different forms and amounts of consideration. The
Court found that the differences in consideration did not, in the circumstances, require the shareholders to
be divided into separate voting classes. The Court also accepted that Grant Thornton was not required to
obtain an independent expert report or establish a shareholder information line. The decision
demonstrates the flexibility available under Section 411 of the Corporations Act 2001 (Commonwealth)
when shareholders are financially sophisticated and already familiar with the commercial arrangements
underlying the transaction. The Court was satisfied that shareholders received adequate information
regarding the basis for calculating their individual consideration.  

New South Wales introduces a framework to accelerate approvals for high-standard data centre
projects 

The Government of New South Wales has introduced the New South Wales Data Centre Policy
Framework and accompanying Guidelines to regulate the growing data centre sector while facilitating
projects that meet demanding environmental and infrastructure standards. Released on 17 August 2026,
the framework is intended to provide a more efficient planning pathway for developments that satisfy
specified requirements concerning energy, water, environmental performance, employment and
community outcomes. New South Wales currently has more than 60 operational or developing data
centres, with a State Significant Development pipeline involving projects worth approximately $51.4
billion. The framework seeks to balance continued investment in data centres with concerns relating to
electricity availability, water consumption and community impact.  

Australian Patent Office provides first post-Aristocrat guidance on computer-implemented
inventions 

The Australian Patent Office has issued its first published decision applying the framework developed after
the Federal Court of Australia Full Court's decision in Aristocrat Technologies Australia Pty Ltd v
Commissioner of Patents [2025] FCAFC 131. The decision, CQMS Pty Ltd v Joy Global Surface Mining
Inc [2026] APO 19, dated 18 August 2026, provides practical guidance on determining whether
computer-implemented inventions qualify as patentable subject matter. The Patent Manual of Practice
and Procedure was revised following the Aristocrat decision and subsequent public consultation to
provide a structured approach to examining such inventions. Under the updated framework, the presence
of new physical features that are not part of common general knowledge may provide a more direct route
towards establishing patentability. Where such features are absent, the Patent Office will consider
additional factors in assessing the character of the invention.  
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British Columbia court recognises dependent contractor status despite contractual classification 

The Supreme Court of British Columbia has examined the employment status and termination rights of a
long-serving financial services worker in Salina v. Investors Group Financial Services Inc., 2026 BCSC
1168. Although the agreement described Mr. Salina as an independent contractor, the Court concluded
that the actual relationship was that of a dependent contractor. The Court also found that contractual
language allowing termination “with or without notice” did not clearly remove the common law
entitlement to reasonable notice. The case additionally considered misconduct discovered after
termination and accepted that such later-discovered conduct could support a finding of just cause under
the after-acquired cause doctrine. Mr. Salina had worked primarily in the sale of mutual funds for
Investors Group for nearly 30 years before his relationship was terminated. 

Canadian securities regulators propose wider access to the listed issuer financing exemption 

The Canadian Securities Administrators have proposed amendments designed to expand and formalise
the regulatory framework governing the Listed Issuer Financing Exemption. The regulators published a
notice seeking comments on proposed amendments to National Instrument 45-106 Prospectus
Exemptions, Form 45-106F19 Listed Issuer Financing Document and the related Companion Policy.
The proposal would incorporate significant elements of Coordinated Blanket Order 45-935 directly into
the national instrument. The reforms are intended to increase the amount of capital that eligible reporting
issuers can raise while also providing greater flexibility concerning dilution and eligibility conditions. The
exemption has seen substantial growth, with issuers raising approximately $3.7 billion during the 12
months following the May 2025 Blanket Order. 

Canada consults on a new framework to combat forced labour in imported goods 

The Government of Canada has launched consultations on proposed measures to strengthen its response
to forced labour in international supply chains. The consultations, opened on 27 July 2026, concern
the proposed Bill C-35, Ban on Importing Goods Made with Forced Labour Act, together with possible
due diligence and civil liability measures. The government is seeking views on how the proposed import
prohibition should operate and what information importers should provide to the Canada Border
Services Agency to demonstrate that goods are not connected with forced labour. Bill C-35 would
introduce a list-based system under which the Minister of Foreign Affairs could identify countries, regions
or manufacturers associated with reasonable grounds for suspecting forced labour. Importers dealing
with goods connected to listed locations or entities could therefore face additional evidentiary and
documentation requirements.  

Ontario refers Toronto employment lands policy to tribunal for review 

Ontario's Minister of Municipal Affairs and Housing has referred Official Plan Amendment 804 of the City
of Toronto to the Ontario Land Tribunal for consideration. The referral was made on 29 July 2026 under
section 17(55) of the Planning Act and concerns Toronto's policies governing employment lands. The
amendment forms part of Toronto's response to recent provincial changes concerning the definition and
regulation of areas of employment. The Tribunal's eventual recommendation may have consequences
beyond Toronto because it could influence how the revised provincial employment-area framework is
interpreted and implemented elsewhere in Ontario. The amendment was adopted under section 26 of the
Planning Act and seeks to reflect legislative changes introduced through Bill 97, Helping Homebuyers,
Protecting Tenants Act, 2023, as well as the Provincial Planning Statement, 2024. 
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Trademarks 

Beijing court extends copyright protection for architectural designs to unrelated commercial
products 

The Beijing Intellectual Property Court has considered whether the distinctive design of Beijing's CITIC
Tower, popularly known as China Zun, can receive copyright protection when a similar appearance is
reproduced on a liquor bottle. The dispute arose after the copyright owner of the architectural work
alleged that a liquor bottle produced and sold by Huimou Co., Ltd. closely copied the building's
distinctive silhouette. The defendant argued that the bottle design was instead inspired by the traditional
Chinese bronze vessel known as a zun, which had independently influenced the design of the building
itself. The case highlights the possibility that copyright protection for an architectural work may extend
beyond the construction sector and become relevant to products sold in entirely different commercial
markets.  

Beijing court considers good-faith ownership when reviewing a trademark obtained through earlier
bad faith 

The Beijing Intellectual Property Court has examined whether a trademark should remain invalid merely
because its original owner had obtained it through bad-faith registration, even though the mark was later
transferred to a legitimate business that developed substantial goodwill around it. The dispute concerned
the “Shuguang” trademark registered for medical aesthetic services in Class 44. The original registrant,
Shanghai Taihan Science and Trade Development Co., Ltd., had accumulated more than 560
trademarks, prompting the China National Intellectual Property Administration to conclude that its
conduct involved systematic trademark hoarding and copying. The authority consequently invalidated the
mark under the Trademark Law on the ground that registration had been obtained through other
improper means. By that stage, however, the trademark had been transferred to Guangzhou Shuguang
Medical Beauty Hospital Co., Ltd., which had genuinely used the mark and invested substantially in
developing its brand.  

I N D O N E S I A

Agriculture 

Indonesia strengthens protection of agricultural land and imposes tighter controls on rice field
conversion 

Indonesia has introduced stronger safeguards for agricultural land through Presidential Regulation No. 4
of 2026 and a related Joint Circular issued by the Minister of Agrarian Affairs and Spatial Planning and the
Minister of Home Affairs. The new measures seek to protect Sustainable Food Agricultural Land and
strengthen the integration of protected agricultural areas into regional spatial planning. Presidential
Regulation No. 4 of 2026 replaces Presidential Regulation No. 59 of 2019 and establishes a formal
system for identifying and protecting designated rice fields through protected land maps. The new
framework also introduces stricter requirements for converting protected rice fields, including the
need for a ministerial recommendation before certain conversions can proceed.
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Projects and Procurement 

New decree introduces detailed investor selection rules for urban and rural residential development
projects 

The Government of Japan has issued Decree No. 274/2026/ND-CP, which establishes detailed rules for
selecting investors for specified investment business projects under the country's Law on Bidding
framework. The decree was issued on 7 July 2026 and generally becomes effective on 21 August 2026,
while Article 74, dealing with certain build-transfer projects, applies from the date of issuance. The rules
cover specified projects involving the construction, redevelopment or renovation of urban areas as well as
rural residential developments. Tendering is required only where the prescribed statutory conditions are
satisfied, including circumstances where the relevant land has been identified by the provincial People's
Council for investor selection through a tender process. Certain projects are excluded from the tendering
requirement, including specified projects involving public investment capital or public-private
partnerships.  

Malaysian court limits judicial review of foreign arbitral awards at the enforcement stage 

The High Court of Malaysia in Open Type Joint Stock Co Efirnoye (EFKO) v Alfa Trading Ltd [2012] 1
MLJ 685 addressed the limits of judicial intervention when a party seeks to resist enforcement of a foreign
arbitral award. The decision concerned sections 38 and 39 of the Arbitration Act 2005, which
incorporate Malaysia's obligations under the Convention on the Recognition and Enforcement of
Foreign Arbitral Awards 1958, commonly known as the New York Convention. The central question was
whether a party could use enforcement proceedings to invite the Malaysian court to reconsider the merits
of findings made by an arbitral tribunal. The High Court emphasised the distinction between setting aside
an award at the seat of arbitration and resisting recognition or enforcement in another jurisdiction. 

Court of Appeal limits liability of incoming partner for misconduct occurring before admission 

The Court of Appeal of Malaysia has clarified the protection available to an incoming partner under
section 19(1) of the Partnership Act 1961 in Norazlina Mat Saad & Anor v Felcra Berhad [Civil Appeal
No.: W-02(NCvC)(W)-946-06/2024]. The Court partially overturned the High Court's decision that had
imposed joint and several liability on an incoming partner for client funds that had largely been received
and misappropriated before she joined the firm. The Court reaffirmed that a person admitted as a partner
into an existing firm does not automatically become responsible to the firm's creditors for acts carried out
before that person's admission. As a result, the Appellants' liability was reduced substantially from more
than RM8.3 million to RM278,271.40.  
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Supreme Court clarifies when employee invention compensation claims begin and become time-
barred 

The Supreme Court of Korea has issued an important ruling on the legal character of compensation claims
arising from employee inventions and the point at which the limitation period begins to operate. The
decision, Supreme Court Decision No. 2025Da219742, was delivered on 24 June 2026 and concerns
rights arising under the Invention Promotion Act, 1994. The Court confirmed that an employee's
entitlement to fair compensation for a service invention is a statutory right, rather than merely a
contractual entitlement created by employment terms or internal company policies. Even where an
employer's contract or workplace rules specify how compensation will be calculated and paid, those
provisions generally give practical effect to the statutory right rather than replacing it.  

Taiwan strengthens workplace bullying protections and increases potential employer penalties 

Taiwan has introduced a dedicated statutory framework addressing workplace bullying through
amendments to the Occupational Safety and Health Act passed by the Legislative Yuan in December
2025. The amended law defines workplace bullying to include repeated offensive, threatening, neglectful,
isolating, insulting or otherwise inappropriate conduct by personnel exercising their position or authority
within a business entity. Where particularly serious conduct is involved, repeated behaviour is not
necessarily required before the conduct can fall within the statutory definition. Employers may face
administrative fines ranging from NTD 30,000 to NTD 750,000, with higher penalties possible where
the conduct causes an occupational illness. Where the highest-ranking official of the business is
responsible for the misconduct, an additional fine of up to NTD 1 million may apply.  

Securities and Exchange Commission proposes a dedicated framework for certain crypto asset
offerings 

The Securities and Exchange Commission has proposed a new regulatory framework called Regulation
Crypto Assets for certain investment contracts involving crypto assets. The proposal was released on 18
August 2026 and seeks to establish tailored exemptions from registration requirements under the federal
securities laws for qualifying crypto-related offerings. The proposal represents a shift towards a more
specialised regulatory approach rather than applying traditional securities offering requirements
uniformly to crypto transactions. It would establish 2 proposed registration exemptions, including an
exemption for offerings of up to $5 million over 4 years and another permitting offerings of up to $75
million within a rolling 12-month period. The larger offering route would carry additional financial
statement and continuing reporting requirements.  
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entitlement to fair compensation for a service invention is a statutory right, rather than merely a
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employer's contract or workplace rules specify how compensation will be calculated and paid, those
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necessarily required before the conduct can fall within the statutory definition. Employers may face
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the conduct causes an occupational illness. Where the highest-ranking official of the business is
responsible for the misconduct, an additional fine of up to NTD 1 million may apply.  

Securities and Exchange Commission proposes a dedicated framework for certain crypto asset
offerings 

The Securities and Exchange Commission has proposed a new regulatory framework called Regulation
Crypto Assets for certain investment contracts involving crypto assets. The proposal was released on 18
August 2026 and seeks to establish tailored exemptions from registration requirements under the federal
securities laws for qualifying crypto-related offerings. The proposal represents a shift towards a more
specialised regulatory approach rather than applying traditional securities offering requirements
uniformly to crypto transactions. It would establish 2 proposed registration exemptions, including an
exemption for offerings of up to $5 million over 4 years and another permitting offerings of up to $75
million within a rolling 12-month period. The larger offering route would carry additional financial
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Commodity Futures Trading Commission proposes registration relief for certain investment advisers
 
The Commodity Futures Trading Commission has proposed amendments that would provide
registration relief to certain investment advisers already registered with the Securities and Exchange
Commission. Announced on 18 August 2026, the proposal would introduce Rule 4.13(a)(4), creating a
new exemption from commodity pool operator registration for qualifying investment advisers operating
privately offered commodity pools for specified sophisticated investors. The proposal would also restore
related relief from commodity trading advisor registration and increase the capital contribution
threshold for the small-pool commodity pool operator exemption from $400,000 to $800,000. The
proposed framework is intended to reduce overlapping regulatory requirements while maintaining
safeguards for sophisticated investors. It follows temporary relief provided through Staff Letter 25-50
issued in December 2025, which had restored a similar exemption while the Commission considered
permanent regulatory changes.  

Supreme Court rejects implied private lawsuits under Section 47(b) of the Investment Company Act 

The Supreme Court of the United States has ruled in FS Credit Opportunities Corp. v. Saba Capital
Master Fund, Ltd. (Ltd., 608 U.S. (2026)) that Section 47(b) of the Investment Company Act of 1940
does not create an implied private right allowing investors to sue for rescission of contracts allegedly
violating the Act. The decision, issued on 11 June 2026, reversed the earlier ruling of the United States
Court of Appeals for the Second Circuit and resolved a conflict among federal appellate courts. The
dispute involved closed-end funds whose boards had adopted measures under the Maryland Control
Share Acquisition Act that restricted voting rights attached to shares acquired above specified ownership
thresholds. Saba Capital challenged those measures by relying on Section 47(b) and alleging
inconsistency with Section 18(i) of the Investment Company Act of 1940.  
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	CASE LAWS
	ARBITRATION
	Delhi High Court levies Rs.5 Lakh costs on Delhi metro rail corporation limited over sham plea
	Delhi Metro Rail Corporation Ltd. Vs. HCC SAMSUNG JV, Dated: 17.08.2026, (MANU/DE/5897/2026; 2026:DHC:6743)
	The Delhi High Court has imposed Rs. 5 lakh costs on DMRC for misusing Section 33 of the Arbitration and Conciliation Act, 1996, observing that its application sought re-adjudication of the entire dispute rather than correction of clerical, typographical or computational errors.


	BANKING
	Supreme Court: SARFAESI auction sale cannot be set aside over EMD shortfall
	The Supreme Court has ruled that an auction sale conducted under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest (SARFAESI) Act, 2002 cannot be invalidated solely because of a shortfall in the earnest money deposit (EMD). The Court held that where the auction purchaser deposits 25% of the sale consideration on the same day of the auction, as required under the statutory mandate, a minor deficiency in the EMD does not warrant setting aside the sale.



	Rajasthan High Court: Bars indefinite blanket freezing of bank accounts in cybercrime cases
	Shree Balaji Enterprises Vs. Reserve Bank of India & Ors., Dated:20.08.2026, (MANU/RH/1064/2026; 2026:RJ-JP:33344)
	The Rajasthan High Court has observed that bank accounts cannot be indefinitely frozen in cybercrime cases without establishing a prima facie link with the alleged offence. Where the disputed amount is identifiable, banks should ordinarily place a lien/hold on that amount instead of freezing the entire account. The Court also directed periodic review and prompt defreezing where the account holder is found unconnected with the offence.


	CIVIL
	Supreme Court: Reduces Judicial Service practice norm to 1 Year; mandates training & clerkship
	Bhumika Trust Vs. Union of India and others, Dated: 21.08.2026, (MANU/SC/0930/2026; 2026 INSC 904)
	The Supreme Court has declined to review its May 2025 ruling requiring prior legal practice for judicial service but reduced the requirement from three years to one. Selected candidates must also undergo one year of judicial academy training and a one-year clerkship under judges.


	COMMERCIAL
	Supreme Court: Courts should not interfere late in tender processes; challenges must be prompt
	M/S. Utkarsh Enterprises & Ors. Vs. Union of India, Dated: 18.08.2026, (MANU/SC/0902/2026; 2026 INSC 881)
	The Supreme Court has observed that "Tender schedules operate within compressed and purpose–bound timelines. Four months may appear modest when viewed merely as a measure of calendar time. In the life of a tender, however, it may mark the distance between invitation and evaluation, between evaluation and selection, and between an open field and the crystallization of competing interests. Delay in such matters is therefore not assessed by counting days alone. It must be assessed by reference to what has occurred during those days, whose interests have arisen, and what public consequences would follow from unsettling the process at that stage.”


	CRIMINAL
	Supreme Court: Caste abuse in private space without public presence is not SC/ST Act offence
	Ramkrishna Chauhan Vs. State of U.P. & Anr., Dated: 20.08.2026, (MANU/SC/0920/2026; 2026 INSC 895)
	The Supreme Court has quashed proceedings against a school manager under the SC/ST (Prevention of Atrocities) Act, 1989, holding that alleged caste-based abuses made inside a closed room, inaccessible to the public, did not meet the requirement of being uttered “within public view.”
	17 Aug- 22 Aug 2026



	Supreme Court: UP Gangsters Act creates no offence, perpetuates violence against citizens
	Supreme Court: Police can register FIR despite magistrate rejecting S.156(3) CrPC application
	Supreme Court: Bribe recovery alone cannot prove guilt without proof of demand under PC Act, 1988
	Supreme Court rejects plea to abolish hanging, says centre can explore alternative methods
	Supreme Court: Sentences with life imprisonment must run concurrently, not consecutively
	17 Aug- 22 Aug 2026
	Supreme Court:  Speedy trial is victim’s right; Gangsters Act case cannot stall other trials
	Keshvendra Singh Vs. Shankar Singh and Anr., Dated: 17.08.2026, (MANU/SC/0894/2026; 2026 INSC 866)
	The Supreme Court has observed that the right to a speedy trial is not only that of the accused but also a valuable right of the victim. It set aside the Allahabad High Court's order staying a murder trial merely because proceedings under the UP Gangsters Act were pending.

	Delhi High Court: UAPA default bail triggered after 180 Days, not 90 under BNSS
	Jasir Bilal Wani @ Danish Vs. National Investigation Agency, Dated: 18.08.2026, (MANU/DE/5936/2026; 2026:DHC:6814-DB)
	The Delhi High Court has observed that the default bail period under the UAPA remains 180 days, not 90 days, even after the BNSS came into force. Default bail is granted when the investigating agency fails to file a chargesheet within the prescribed period.

	Delhi High Court: False marriage promise invalidates consent only if it taints consent
	Vimal Vs. State NCT Of Delhi, Dated: 18.08.2026, (MANU/DE/5933/2026; 2026:DHC:6823)
	The Delhi High Court observed that a false promise of marriage makes consensual sex an offence only when it induced the sexual relationship. The Court clarified that merely consensual sexual relations between adults do not constitute the offence unless the consent was “tainted” by such an assurance.

	Delhi High Court: POCSO allows child witness cross-examination but bars aggressive questioning
	Shankar Singh Vs. State of NCT of Delhi, Dated: 17.08.2026, (MANU/DE/5890/2026; 2026:DHC:6705)
	The Delhi High Court has clarified that POCSO does not prohibit cross-examination of child witnesses, but requires safeguards against aggressive questioning and character assassination, ensuring the child’s dignity is protected throughout the trial.


	EDUCATION
	Delhi High Court: Exam integrity is a shared duty of candidates and authorities
	The Delhi High Court stressed that exam integrity is shared responsibility of candidates and authorities. It upheld cancellation of a doctor’s Fellowship of National Board Cardiac Electrophysiology candidature for misrepresenting her Doctorate of National Board Cardiology qualification & imposed Rs.1,000 costs.
	17 Aug- 22 Aug 2026



	ELECTION
	Supreme Court issues directions to curb unaccounted cash in elections to protect democracy
	The Supreme Court has issued directions to curb the use of black money in elections, holding that unaccounted cash used to influence voters undermines free and fair elections and strikes at the very foundation of democracy.


	FAMILY
	Supreme Court: Wife’s income does not reduce father’s duty to maintain children
	Sujata Kumari & Ors v Rahul Kumar & Anr, Dated: 20.08.2026, (MANU/SC/0921/2026; 2026 INSC 896)
	The Supreme Court has set aside an Allahabad High Court order reducing interim maintenance, holding that child-support obligations cannot be divided arithmetically. A wife’s income alone does not justify reducing the husband’s liability to maintain the children.

	Kerala High Court: Christian women may file divorce pleas where they reside
	PRINCY N.V. Vs. UOI &Ors., Dated: 19.08.2026, (MANU/KE/2524/2026; 2026:KER:64014)
	The Kerala High Court ruled that Christian women can institute divorce proceedings before courts having jurisdiction over their place of residence under Section 3 of the Divorce Act, 1869, allowing them to seek divorce without being restricted to other territorial jurisdictions.


	INSOLVENCY
	Bombay High Court upholds IBBI’s 0.25% regulatory fee on Insolvency Resolution Plans under IBC
	The Bombay High Court has upheld IBBI’s power to levy a 0.25% regulatory fee on approved resolution plans as CIRP costs, affirming the validity of Regulation 31A of the IBBI Insolvency Resolution Process Regulations, 2016.
	17 Aug- 22 Aug 2026



	INSURANCE
	Supreme Court: Insurer Not Liable Beyond Sum Assured Without Advance Premium Payment
	The Supreme Court has observed that an insurer is not liable for losses occurring after the insured’s turnover exceeded the sum insured under a Marine Cargo Annual Turnover Policy, where the enhanced premium was not paid in advance, as barred by Section 64VB of the Insurance Act, 1938.


	LABOUR AND INDUSTRIAL
	Supreme Court revisits the definition of “Industry”: 9-Judge bench reformulates the 1978 Triple Test
	State of U.P. Vs Jai Bir Singh, Dated: 20.08.2026, (MANU/SC/0931/2026; 2026 INSC 897)
	By a 5:4 majority, the Supreme Court reformulated the Bangalore Water Supply “triple test” for defining “industry” under the ID Act, 1947, clarifying that the new test will apply prospectively and will not affect concluded or pending cases.


	LAW OF MEDICINE
	Supreme Court: Police cannot probe offences under Pre-Conception & Pre-Natal Diagnostic Techniques Act
	State Of Uttar Pradesh Vs. Brij Pal Singh & Anr., Dated: 20.08.2026, (MANU/SC/0922/2026; 2026 INSC 901)
	The Supreme Court has observed that police cannot independently register FIRs or investigate offences under the Pre-Conception and Pre-Natal Diagnostic Techniques Act, 1994. The Appropriate Authority must handle complaints, with police only assisting when required.


	MOTOR VEHICLE
	Supreme Court: Criminal acquittal alone cannot prove absence of negligence in accident claims
	The Supreme Court has observed that acquittal in a criminal case does not determine the outcome of MACT proceedings, as criminal trials and motor accident compensation claims operate independently and are governed by different standards of proof.
	17 Aug- 22 Aug 2026



	NARCOTICS
	Supreme Court issues directions to prevent fake sureties in bail cases involving foreigners
	Union Of India Vs. Chidiebere Kingsley Nawchara & Ors., Dated: 17.08.2026, (MANU/SC/0896/2026; 2026 INSC 870)
	The Supreme Court has issued directions on granting bail to foreign nationals accused of offences involving commercial quantities of narcotic drugs under the NDPS Act, 1985. The directions came while cancelling the bail of Nigerian national Chidiebere Kingsley Nawchara, accused of possessing about 5 kg of heroin.


	PROPERTY
	Delhi High Court Writ petition maintainable against ED ECIR, search or seizure under PMLA
	The Delhi High Court has observed that an ECIR and consequential ED actions, including search and seizure under Section 17(1) PMLA, can be challenged under Article 226, observing that an ECIR is an internal administrative document amenable to judicial review.


	RIGHT TO INFORMATION
	Bombay High Court Public Authorities Need Not Obtain Third-Party Information for RTI Applicants
	The Bombay High Court has observed that public authorities are not legally required under the RTI Act, 2005 to obtain information from private bodies for applicants. The Court quashed CIC orders directing SEBI to collect information from the BSE for RTI applicants.


	SERVICE
	Supreme Court Government cannot revisit PSC eligibility decision when service rules make it final
	The Supreme Court has observed that where service rules give finality to the Public Service Commission’s eligibility decision, the government cannot reassess a candidate once the Commission has declared them eligible and recommended appointment.
	17 Aug- 22 Aug 2026


	Supreme Court: RPF Employee Who Conceals Criminal Case Can be Discharged at Any Stage
	Bappa Barai Vs. Union of India & Ors., Dated: 18.08.2026, (MANU/SC/0901/2026; 2026 INSC 882)
	The Supreme Court upheld the discharge of RPF and RPSF constables for concealing pending criminal cases during recruitment, reiterating that deliberate suppression of criminal antecedents reflects an employee’s character and can justify termination.

	Supreme Court: Illegal appointments cannot be regularised due to long service
	Hemant Kumar & Ors. Vs. State of Haryana, Dated: 18.08.2026, (MANU/SC/0900/2026; 2026 INSC 878)
	The Supreme Court has observed that illegal appointments cannot gain legality through prolonged service, ruling that illegality cannot be cured by lapse of time. The judgment arose from appeals concerning the deputation and absorption of four Haryana Development and Panchayat Department officers into the PW(B&R) Department.


	SERVICE TAX
	Bombay High Court Referral fees earned by auto dealers for bank, insurance promotion taxable as Service Tax
	The Supreme Court has observed that referral charges earned by automobile dealers from banks and insurers for facilitating vehicle loans and insurance policies are taxable as “Business Auxiliary Service” under the Finance Act, 1994.
	17 Aug- 22 Aug 2026



	NEWS IN BRIEF
	ARBITRATION
	The Supreme Court has raised concerns over excessive delays and escalating costs in arbitration, observing that prolonged proceedings undermine its purpose, after 198 hearings were conducted in the HCL Infosystems dispute since 2020 without concluding the arbitration.

	CIVIL
	The Central Government has issued guidelines for empanelment of advocates as panel counsel to represent the Union of India before the Supreme Court, High Courts, district and subordinate courts, tribunals and other forums.
	The Delhi High Court has restrained FIITJEE’s directors from travelling abroad without prior permission and directed passport deposits, while ordering attachment of ₹66.31 lakh from a sister concern’s bank account towards alleged unpaid rent dues.
	The Bombay High Court has criticized the Maharashtra Government’s “appalling apathy” over the safety of 228 school children who walk nearly 30 kilometers daily through wildlife-prone areas of the Sahyadri Tiger Reserve to attend school.
	The Supreme Court has observed that a plaint can be rejected at the threshold where the pleadings themselves clearly establish that the suit is barred by limitation. The Court clarified that courts need not proceed with the trial when the bar of limitation is apparent on the face of the plaint.
	CONSUMER
	The Central Consumer Protection Authority has imposed a Rs. 5 lakh penalty on Flipkart for facilitating the sale of toys that failed to comply with mandatory BIS standards.

	CONTEMPT OF COURT
	The Kerala High Court has initiated contempt proceedings against a lawyer for unauthorisedly sharing recorded court proceedings on YouTube and prohibiting his virtual appearance until further orders.


	CRIMINAL
	19.08.2026
	The Madras High Court has ordered comprehensive guidelines for government doctors serving as expert witnesses in POCSO cases, directing health authorities to clarify their duties and responsibilities following contradictory medical testimony before the Court.
	The Allahabad High Court held that Section 34 IPC applies only when a co-accused’s participation has a functional link with the offence. Mere participation in the same incident does not make every accused liable for each offence committed during it.
	The Allahabad High Court has acquitted a man convicted of culpable homicide in connection with the burning death of his wife, holding that the dying declaration could not be safely relied upon as it was recorded in the presence of the deceased’s relatives and family members.
	18.08.2026

	The Supreme Court has observed that filing an FIR or issuing a maintenance notice, even if later found false, does not by itself amount to instigation to suicide. The Court quashed the FIR against the deceased man’s in-laws, finding no ingredients of abetment to suicide.
	The Karnataka High Court has observed that persistent stalking, threats to circulate photos and sabotaging a woman’s marriage prospects prima facie amounted to abetment to suicide, and refused to quash proceedings, leaving the allegations to be examined at trial.
	The Nashik Sessions Court has granted bail to All India Majlis-e-Ittehadul Muslimeen (AIMIM) corporator Mateen Majeed Shaikh in the TCS sexual harassment case, observing that investigators had not arrested him during the inquiry and his alleged offence involved sheltering co-accused Nida Khan.


	EDUCATION
	17.08.2026
	The Calcutta High Court directed authorities to urgently consider a NEET-UG 2026 aspirant’s request for an EWS certificate, holding that his mother’s deletion from the voter list due to a name discrepancy cannot be considered while determining his eligibility.

	ENVIRONMENT
	18.08.2026
	The Supreme Court has directed District Collectors nationwide to identify all Bulk Waste Generators within six weeks, warning that continued non-compliance with the Solid Waste Management Rules, 2026 may lead to coercive action, including temporary disconnection of water or electricity.
	17 Aug- 22 Aug 2026


	INSURANCE
	19.08.2026
	The Madhya Pradesh High Court has observed that a package or comprehensive insurance policy does not automatically provide unlimited passenger liability coverage unless the policy terms expressly provide such coverage.

	LAW OF EVIDENCE
	18.08.2026
	The Karnataka High Court has held under Section 154 of the Indian Evidence Act, 1872 that an inconvenient or stray answer does not justify cross-examining one’s own witness, dismissing the State’s plea in the Renukaswamy murder case.

	MEDIA AND ENTERTAINMENT
	17.08.2026
	The Supreme Court has ordered Meta to reinstate the Aam Aadmi Party’s Gujarat social media accounts, granting temporary relief while requiring deletion of objectionable material from the pages, which together had more than 10.39 lakh followers.

	SERVICE
	20.08.2026
	The Jharkhand High Court has stayed the State government's orders cancelling various JPSC recruitments, including the Civil Services and Food Safety Officer examinations, which were challenged by successful candidates following protests over alleged irregularities.
	19.08.2026

	The Punjab and Haryana High Court quashed Haryana Public Service Commission’s introduction of minimum interview marks for Assistant Professor posts, holding that eligibility criteria cannot be altered after the selection process begins, especially after shortlisted candidates are published.
	17.08.2026

	The Rajasthan High Court has enhanced compensation for a Hindi teacher’s illegal termination from ₹1 lakh to ₹20 lakh, holding the Tribunal’s award “shockingly disproportionate” after nearly 20 years of service at the school.
	The Madhya Pradesh High Court has held that a regular departmental enquiry is mandatory when a government employee disputes factual allegations, and an opportunity of hearing must be given even where only a minor penalty is proposed.

	TRUST AND SOCIETIES
	17.08.2026
	The Madras High Court has held that temples cannot permit caste-based discrimination, observing that religious customs cannot justify unequal treatment of devotees, as all individuals are equal before God.
	17 Aug- 22 Aug 2026


	NOTIFICATION UPDATES
	CENTRAL
	RESERVE BANK OF INDIA
	Notification No.: DOR.AML.REC.204/14.06.001/2026-2027 RBI/2026-2027/236, Dated: 19.08.2026, MANU/RMIC/0410/2026

	SECURITIES AND EXCHANGE BOARD OF INDIA
	Circular No.: HO/24/11/36(24)2026-IMD-RAC4/I/18849/2026, Dated: 17.08.2026, MANU/SMIS/0066/2026
	The Securities and Exchange Board of India (SEBI) has revised the application process for mutual fund registration by consolidating existing forms into a single application form. This change follows updates to SEBI regulations and aims to streamline the registration process while maintaining existing conditions from the Master Circular.
	Press Release No.: 50/2026, Dated: 20.08.2026, MANU/SPRL/0046/2026

	SEBI's studies reveal a decline in retail participation and profitability in the equity derivatives segment, with most individual traders incurring losses, particularly in options trading. The analysis highlights that trading intensity and lack of equity holdings correlate with higher loss rates, and experienced traders do not necessarily achieve better outcomes.
	Press Release No.: 50/2026, Dated: 20.08.2026, MANU/SPRL/0046/2026

	SEBI now allows Foreign Portfolio Investors (FPIs) to use digitally signed Power of Attorney (PoA) to streamline onboarding, eliminating the need for notarisation and apostillisation. This initiative is part of SEBI's efforts to enhance digital processes and create a more efficient and investor-friendly environment.
	Circular No.: HO/38/15/(7)2026-MIRSD-POD/I/19255/2026, Dated: 20.08.2026, MANU/SMIS/0068/2026

	The Securities and Exchange Board of India (SEBI) has enabled KYC Registration Agencies (KRAs) to share information with entities regulated by the International Financial Services Centres Authority (IFSCA). This move aims to facilitate interoperability and information sharing between SEBI-registered KRAs and IFSCA-regulated entities, ensuring compliance with SEBI's KYC norms and data security guidelines.
	17 Aug- 22 Aug 2026



	MINISTRY OF COMMERCE AND INDUSTRY
	Notification No.: 30/2026-2027, Dated: 20.08.2026, MANU/DGFT/0152/2026
	The amendments to Paras 2.52 and 2.53 of the Foreign Trade Policy 2023 align the provisions for the denomination of export contracts and eligibility for benefits with the Foreign Exchange Management Regulations 2023. These changes address how export proceeds can be realized in Indian Rupees and the conditions under which they qualify for export benefits.
	Public Notice No.: 31/2026-2027, Dated: 20.08.2026, MANU/DGFT/0151/2026

	The document outlines the procedures for applying and distributing a Tariff Rate Quota (TRQ) for importing 10 lakh MT of raw sugar and converting from the Advance Authorisation (AA) Scheme to the TRQ Scheme. It details eligibility criteria, application processes, and compliance requirements for importers and refiners, emphasizing the need to process and sell refined sugar domestically by a specified deadline
	Notification No.: GSR741(E), Dated: 19.08.2026, MANU/COMM/0204/2026

	The document outlines the rules for adjudicating penalties under the Agricultural and Processed Food Products Export Development Authority Act, 1985. It details the procedures for holding inquiries, issuing notices, and handling appeals related to contraventions of the Act. The rules specify the roles of adjudicating officers and appellate authorities, as well as the process for imposing penalties and handling appeals.
	Notification No.: 29/2026-2027, Dated: 18.08.2026, MANU/DGFT/0149/2026

	The import policy for Clear Float Glass (4 mm-12 mm) under specific HS codes has been changed from "Free" to "Restricted," unless the CIF value is ₹ 34,000 or above per MT. This restriction does not apply to Advance Authorisation holders, EOUs, and SEZ units, provided the imports are not sold in the Domestic Tariff Area. The Minimum Import Price condition will be applicable for one year.

	MINISTRY OF FINANCE
	Circular No.: 36/2026-Customs, Dated: 20.08.2026, MANU/CUCR/0037/2026
	The document outlines measures under Section 143AA of the Customs Act, 1962, to facilitate international cargo transshipment through Indian ports due to the closure of the Strait of Hormuz. It permits temporary unloading, storage, and transshipment of cargo diverted to Indian ports due to maritime security concerns, ensuring compliance with customs regulations. The circular remains effective until 31.10.2026, with procedures for safe custody and handling of transshipment cargo detailed.
	17 Aug- 22 Aug 2026


	COMPETITION COMMISSION OF INDIA
	Notification No.: CCI/Reg-C.R. (Amdt.)/2026, Dated: 18.08.2026, MANU/NMIC/0219/2026
	The Competition Commission of India (Commitment) Amendment Regulations, 2026 extend key timelines for commitment applications and proceedings, while introducing a refiling mechanism for defective applications and clarifying exclusion of time taken by parties to provide required information or responses. These changes may affect businesses seeking commitments before the CCI, particularly in competition-sensitive sectors, by requiring closer monitoring of procedural deadlines and application completeness. Businesses should review ongoing and planned commitment proceedings and align filings, responses and internal timelines with the amended requirements.

	MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
	Press Information Bureau, Dated: 17.08.2026, MANU/PIBU/1043/2026
	The Central Information Commission launched an upgraded portal, AppCoMS 2.0, to enhance the digital processing of Second Appeals and Complaints under the Right to Information Act, 2005. The new system offers improved security, user accounts, and functionalities like digital signatures, aiming to streamline workflows and provide a user-friendly experience.

	MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
	Order No.: SO4587(E), Dated: 19.08.2026, MANU/CAFF/0230/2026
	The Sugar (Stockholding Limit of Bulk Consumers) Order, 2026, restricts bulk consumers from stockpiling more than ten metric tons of sugar for over fifteen days, effective from 01.09.2026 to 30.11.2026. This order excludes government and local body institutions and requires verification of sugar sales and consumption through GST returns.

	MINISTRY OF HOME AFFAIRS
	Notification No.: GSR742(E), Dated: 19.08.2026, MANU/HOME/0123/2026
	The Citizenship (Third Amendment) Rules, 2026 amend the Citizenship Rules, 2009 by introducing procedures for applications under section 6B for applicants ordinarily residing in specified States and Union territories. Such applications shall be submitted electronically to the jurisdictional Collector, who will verify documents, conduct necessary inquiry, administer the Oath of Allegiance, and decide on eligibility. The amendments also make consequential changes to references to the Collector in various rules and forms.

	PIB BACKGROUNDER
	Press Information Bureau, Dated: 19.08.2026, MANU/PIBU/1051/2026
	The Mines and Minerals (Development and Regulation) Amendment Act, 2026, aims to maintain state revenue from mining while fostering transparency and competitiveness through measures like e-auctions and the National Critical Mineral Mission. It seeks to reduce import dependency, stabilize the tax structure, and encourage investment, benefiting both the economy and local communities without altering state control over minor minerals.
	17 Aug- 22 Aug 2026

	MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
	Notification No.: GSR736(E), Dated: 17.08.2026, MANU/RDTH/0075/2026
	The draft amendment to the Central Motor Vehicles Rules, 1989 proposes revised vehicle lighting, visibility and retro-reflective marking requirements, with major compliance changes taking effect from 01.04.2028. Manufacturers of buses, agricultural tractors, power tillers, trailers, construction equipment and other affected vehicles may need design, component and homologation updates to meet revised AIS standards. Businesses should review affected vehicle models, suppliers and technical specifications and plan compliance changes before the proposed 2028 requirements take effect.

	PETROLEUM AND NATURAL GAS REGULATORY BOARD
	Notification No.: PNGRB/Tech/1-T4SCGD/(4)/2023, Dated: 17.08.2026, MANU/NMIC/0217/2026

	MINES AND PETROLEUM

	STATE
	Notification No.: G.S.R.55, Dated: 19.08.2026, MANU/SNRJ/0139/2026
	The amendment to the Rajasthan Minor Mineral Concession Rules, 2017 creates a formal mechanism for major mineral lessees to include newly discovered minor minerals in their mining leases, while restricting extraction or disposal until approval. The process involves reporting within 30 days and payment of dead rent, premium, royalty, and statutory fund contributions. Businesses should promptly report discoveries, apply online for inclusion and factor the prescribed financial liabilities into mining operations.
	17 Aug- 22 Aug 2026


	INTERNATIONAL UPDATES
	AUSTRALIA
	Capital Markets
	Court allows Grant Thornton shareholders to vote in a single class despite different consideration
	The Supreme Court of New South Wales has permitted Grant Thornton Australia Limited to convene a single meeting of its shareholders to consider the proposed acquisition by Turbo Fast Track Buyer Pty Ltd, even though shareholders are entitled to receive different forms and amounts of consideration. The Court found that the differences in consideration did not, in the circumstances, require the shareholders to be divided into separate voting classes. The Court also accepted that Grant Thornton was not required to obtain an independent expert report or establish a shareholder information line. The decision demonstrates the flexibility available under Section 411 of the Corporations Act 2001 (Commonwealth) when shareholders are financially sophisticated and already familiar with the commercial arrangements underlying the transaction. The Court was satisfied that shareholders received adequate information regarding the basis for calculating their individual consideration.

	Energy and Natural Resources
	New South Wales introduces a framework to accelerate approvals for high-standard data centre projects
	The Government of New South Wales has introduced the New South Wales Data Centre Policy Framework and accompanying Guidelines to regulate the growing data centre sector while facilitating projects that meet demanding environmental and infrastructure standards. Released on 17 August 2026, the framework is intended to provide a more efficient planning pathway for developments that satisfy specified requirements concerning energy, water, environmental performance, employment and community outcomes. New South Wales currently has more than 60 operational or developing data centres, with a State Significant Development pipeline involving projects worth approximately $51.4 billion. The framework seeks to balance continued investment in data centres with concerns relating to electricity availability, water consumption and community impact.

	Patents
	Australian Patent Office provides first post-Aristocrat guidance on computer-implemented inventions
	The Australian Patent Office has issued its first published decision applying the framework developed after the Federal Court of Australia Full Court's decision in Aristocrat Technologies Australia Pty Ltd v Commissioner of Patents [2025] FCAFC 131. The decision, CQMS Pty Ltd v Joy Global Surface Mining Inc [2026] APO 19, dated 18 August 2026, provides practical guidance on determining whether computer-implemented inventions qualify as patentable subject matter. The Patent Manual of Practice and Procedure was revised following the Aristocrat decision and subsequent public consultation to provide a structured approach to examining such inventions. Under the updated framework, the presence of new physical features that are not part of common general knowledge may provide a more direct route towards establishing patentability. Where such features are absent, the Patent Office will consider additional factors in assessing the character of the invention.
	17 Aug- 22 Aug 2026




	Capital Markets
	British Columbia court recognises dependent contractor status despite contractual classification
	Canadian securities regulators propose wider access to the listed issuer financing exemption
	Employment And Labour
	Canada consults on a new framework to combat forced labour in imported goods
	Planning Law
	Ontario refers Toronto employment lands policy to tribunal for review
	17 Aug- 22 Aug 2026
	CHINA
	Copyrights
	Beijing court extends copyright protection for architectural designs to unrelated commercial products
	The Beijing Intellectual Property Court has considered whether the distinctive design of Beijing's CITIC Tower, popularly known as China Zun, can receive copyright protection when a similar appearance is reproduced on a liquor bottle. The dispute arose after the copyright owner of the architectural work alleged that a liquor bottle produced and sold by Huimou Co., Ltd. closely copied the building's distinctive silhouette. The defendant argued that the bottle design was instead inspired by the traditional Chinese bronze vessel known as a zun, which had independently influenced the design of the building itself. The case highlights the possibility that copyright protection for an architectural work may extend beyond the construction sector and become relevant to products sold in entirely different commercial markets.

	Trademarks
	Beijing court considers good-faith ownership when reviewing a trademark obtained through earlier bad faith
	The Beijing Intellectual Property Court has examined whether a trademark should remain invalid merely because its original owner had obtained it through bad-faith registration, even though the mark was later transferred to a legitimate business that developed substantial goodwill around it. The dispute concerned the “Shuguang” trademark registered for medical aesthetic services in Class 44. The original registrant, Shanghai Taihan Science and Trade Development Co., Ltd., had accumulated more than 560 trademarks, prompting the China National Intellectual Property Administration to conclude that its conduct involved systematic trademark hoarding and copying. The authority consequently invalidated the mark under the Trademark Law on the ground that registration had been obtained through other improper means. By that stage, however, the trademark had been transferred to Guangzhou Shuguang Medical Beauty Hospital Co., Ltd., which had genuinely used the mark and invested substantially in developing its brand.


	INDONESIA
	Agriculture
	Indonesia strengthens protection of agricultural land and imposes tighter controls on rice field conversion
	Indonesia has introduced stronger safeguards for agricultural land through Presidential Regulation No. 4 of 2026 and a related Joint Circular issued by the Minister of Agrarian Affairs and Spatial Planning and the Minister of Home Affairs. The new measures seek to protect Sustainable Food Agricultural Land and strengthen the integration of protected agricultural areas into regional spatial planning. Presidential Regulation No. 4 of 2026 replaces Presidential Regulation No. 59 of 2019 and establishes a formal system for identifying and protecting designated rice fields through protected land maps. The new framework also introduces stricter requirements for converting protected rice fields, including the need for a ministerial recommendation before certain conversions can proceed.
	17 Aug- 22 Aug 2026



	JAPAN
	Projects and Procurement
	New decree introduces detailed investor selection rules for urban and rural residential development projects
	The Government of Japan has issued Decree No. 274/2026/ND-CP, which establishes detailed rules for selecting investors for specified investment business projects under the country's Law on Bidding framework. The decree was issued on 7 July 2026 and generally becomes effective on 21 August 2026, while Article 74, dealing with certain build-transfer projects, applies from the date of issuance. The rules cover specified projects involving the construction, redevelopment or renovation of urban areas as well as rural residential developments. Tendering is required only where the prescribed statutory conditions are satisfied, including circumstances where the relevant land has been identified by the provincial People's Council for investor selection through a tender process. Certain projects are excluded from the tendering requirement, including specified projects involving public investment capital or public-private partnerships.


	MALAYSIA
	Arbitration and Alternative Dispute Resolution
	Malaysian court limits judicial review of foreign arbitral awards at the enforcement stage
	The High Court of Malaysia in Open Type Joint Stock Co Efirnoye (EFKO) v Alfa Trading Ltd [2012] 1 MLJ 685 addressed the limits of judicial intervention when a party seeks to resist enforcement of a foreign arbitral award. The decision concerned sections 38 and 39 of the Arbitration Act 2005, which incorporate Malaysia's obligations under the Convention on the Recognition and Enforcement of Foreign Arbitral Awards 1958, commonly known as the New York Convention. The central question was whether a party could use enforcement proceedings to invite the Malaysian court to reconsider the merits of findings made by an arbitral tribunal. The High Court emphasised the distinction between setting aside an award at the seat of arbitration and resisting recognition or enforcement in another jurisdiction.

	Disputes
	Court of Appeal limits liability of incoming partner for misconduct occurring before admission
	The Court of Appeal of Malaysia has clarified the protection available to an incoming partner under section 19(1) of the Partnership Act 1961 in Norazlina Mat Saad & Anor v Felcra Berhad [Civil Appeal No.: W-02(NCvC)(W)-946-06/2024]. The Court partially overturned the High Court's decision that had imposed joint and several liability on an incoming partner for client funds that had largely been received and misappropriated before she joined the firm. The Court reaffirmed that a person admitted as a partner into an existing firm does not automatically become responsible to the firm's creditors for acts carried out before that person's admission. As a result, the Appellants' liability was reduced substantially from more than RM8.3 million to RM278,271.40.
	17 Aug- 22 Aug 2026



	SOUTH KOREA
	Patents
	Supreme Court clarifies when employee invention compensation claims begin and become time-barred
	The Supreme Court of Korea has issued an important ruling on the legal character of compensation claims arising from employee inventions and the point at which the limitation period begins to operate. The decision, Supreme Court Decision No. 2025Da219742, was delivered on 24 June 2026 and concerns rights arising under the Invention Promotion Act, 1994. The Court confirmed that an employee's entitlement to fair compensation for a service invention is a statutory right, rather than merely a contractual entitlement created by employment terms or internal company policies. Even where an employer's contract or workplace rules specify how compensation will be calculated and paid, those provisions generally give practical effect to the statutory right rather than replacing it.


	TAIWAN
	Employment And Labour
	Taiwan strengthens workplace bullying protections and increases potential employer penalties
	Taiwan has introduced a dedicated statutory framework addressing workplace bullying through amendments to the Occupational Safety and Health Act passed by the Legislative Yuan in December 2025. The amended law defines workplace bullying to include repeated offensive, threatening, neglectful, isolating, insulting or otherwise inappropriate conduct by personnel exercising their position or authority within a business entity. Where particularly serious conduct is involved, repeated behaviour is not necessarily required before the conduct can fall within the statutory definition. Employers may face administrative fines ranging from NTD 30,000 to NTD 750,000, with higher penalties possible where the conduct causes an occupational illness. Where the highest-ranking official of the business is responsible for the misconduct, an additional fine of up to NTD 1 million may apply.


	USA
	Capital Markets
	Securities and Exchange Commission proposes a dedicated framework for certain crypto asset offerings
	The Securities and Exchange Commission has proposed a new regulatory framework called Regulation Crypto Assets for certain investment contracts involving crypto assets. The proposal was released on 18 August 2026 and seeks to establish tailored exemptions from registration requirements under the federal securities laws for qualifying crypto-related offerings. The proposal represents a shift towards a more specialised regulatory approach rather than applying traditional securities offering requirements uniformly to crypto transactions. It would establish 2 proposed registration exemptions, including an exemption for offerings of up to $5 million over 4 years and another permitting offerings of up to $75 million within a rolling 12-month period. The larger offering route would carry additional financial statement and continuing reporting requirements.
	17 Aug- 22 Aug 2026
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	Derivatives Regulation
	Commodity Futures Trading Commission proposes registration relief for certain investment advisers
	Investment Companies
	Supreme Court rejects implied private lawsuits under Section 47(b) of the Investment Company Act
	17 Aug- 22 Aug 2026
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